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T.A, No. 847/87.
Abdul Hofiz and OtherSecececenssscooceses Applicants.

Versis

The Union of India & OtherSeeeeececcencess Respondents.

Hon'ble Mr, K, obavva - A.M.

(By Hon', le Mr. Justice U.C.8rivastava~ V.C.)
o]

This is a transferr=d case under Section 29 of tre
Administrative Tribunal Act 1985, A Writ Petition
was filed in the year 1981, All the four applicants
aswell as the r espondent no. 4 at%a@inst whem they
raised th®ir voice have attained the age of superannuaw

A g

tion durine tlke pendency of the cagse and it appears

that that is why no rejoinder has ween filed despite
the fact that opportunities were given in number of
times. The arplicants have ctallenged the revised -({
seniority list amd promotion orjerrof epposite party '
no. 4 to the post of Pharpasist. By tre lapse of time
and in view of the fact that all these pesrsons haye

retired from service. It app ars that application has

becom infructuous and 5 ccordingly it is dismisged. -

Member (a),. ¥ice Chairman.

Dts: Aucust 28, 1992,
(DPS)



